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O   R   D   E   R 

 
03.09.2019─ Learned counsel for the Appellant has pointed out the 

typographical error in the fourth line of the order dated 29th August, 2019 

wherein in place of “6th March, 2019”, it has been wrongly typed as “6th 

May, 2019”.  

In the circumstances, we direct to correct the date as “6th March, 

2019” in place of “6th May, 2019” in the fourth line of the order dated 29th 

August, 2019.  

The order dated 29th August, 2019 stands modified to the extent 

above. 

 The Office is directed to make necessary typographical correction 

in the order dated 29th August, 2019 as pointed out and ordered above.  

 

Contd/-………….. 
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Let corrected certified copy of the order be forwarded to the parties. 

 

 

                                                                  (Justice S.J. Mukhopadhaya) 
              Chairperson 

 
 

(Justice A.I.S. Cheema)                                   

Member(Judicial) 
 

 
        (Kanthi Narahari)                                    

       Member(Technical) 
Ar/g 
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